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CElMTRftL AORINISTRATIVE: -miBUNAL PRINCIPAL BENCH

0.A.No. 632/200 0^  1
Neu DelhiJ this the /7 day of 0'^lL ,200
HON'BLE nR.S.R.ADIGE,\/ICE CHAIRPIAN(a).

HON'BLE DR,.Av\/EDA\yALLI,nElvi8ER (3.)

Subhash Chander Kaushal,

GH-14/505, niG Flats,

pa shim \/iharV
Neu Delhi ....Applicant,''

(By AdvJDcate: Shri R,-L.'S^)thi

Mersus ■

1,' The Director General','
CSIR Anusandhan Bhayan,
2, Rafi narg'V
Neu Delhi-1

2,^ The Director,
Central Road Research InstituiP,'
Ney Delhi; 20 .....Respondents.^'

(By Advocate: Shri parveen Suarup)

ORDER

S.R.'Adiqe.WC(A^;

Applicant impugns respondents' DM dated 27, 3,'20oO

(Annexure-Al) reverting him to his original post of

Technical Assistant Grade Will in Group lll(l) in the

pay scale of 400-2 30 0 y,e,if,i 15,l9,!93;i

f  2. Applicant uho joined respondent organisation as

Junior Lab.'A sstt"ii(Rs,h 10—200) u,'e,if,^ 6,^3,'71, uas promoted

as Field AssttVl (Rs,'330-640) uV^e.-f.' 25,3,B0 and uas

further promoted as Sr.Lab.^A ssttvUfe.'3B0-64q)u , e,'f, 16,1,81,!
Consequent to the introduction of 'Tlerit & Normal Assessnen

Scheme "(HANASj u,^e,'f,i 1,<2,^81 appli cant uas placed in

Group II (3) in the pay scale of Rs,h 400 -2 300 u,'e,= f,^ 1,'3,B8,!

P'leanyhile applicant had acquired a Master Degree in

Economics after 31,'12,8'1 uhifch respondents admittedly

treat as equivalent to M,3c.'

3,t The Selection Committee uhichmeton 15,9,93,

after taking into account applicant's acquisition of post
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graduate degree in Economics and his other service

records recommended his placement in the next higher

group of Group in the scale of Rs.'i'l400-2300 u.'e.'fj

15.'9.193i!

4, However, applicant represented that in vieu^

inter alia of the fact that he had already completed

5 years' service in Groi^ Il(3) in the pay scale of
;  -k

Rs,^1400-2300, his proper placement should^in the still

higher level of Group III (2) in the pay scale of 1640-

2 90 0 u.e.'fjs 15;^9;i93

5.! This repre sentation was fa\/ourably considered

by the Consultative flechinism in CRRI, and based upon

its recommendations applicant uas placed in Group III

(2) in the pay scale of Rs,h64]-2 900 w.e.'f,! 15.19,^93

vide OyM.rdated 9i'l9;-l97 instead of Group IIl(l) in the

pay scale of fejl 40 0-2 300;^

6. Respondents state that subsequently this placement

in Group III (2) in the scale of R^ll 540-2900 instead of

Group IIl(1)in the scale of fe.'1400 -2 300 u.e.'f.' 15.'9,!93
was found to be violative of CSIR's policy decision contair^

in their letter dated 14,^12;'!99 because 5 years' servite

in Group IIl(l) gas required for eligibility for

promotion to Group IIi:(2) uhich applicant did not

possess on 15^9.)93. Applicant was therefore asked to
shou cause against reversion, and after considering -.his
reply, respondents have rejected the same by impugned order

dated 27i'i3;'2000^giving rise to the present OA,^

7.^ ? By interim order dated 19^4^2000 recoveries from
applicant's salary have been stayed and this interim order
has been extended from time to . time.'

8.'' Heard both sides'^i

S.--' Respondents dednot deny that it is they them sel
ves
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uho placed applicant in Group III (2) in the pay

scale of Rs.ll 640-2 900 uiWf. 15.l9,'93 vide OM dated

9,i9i-i97, and at this stage of applicant's

to reuert him to Group III(1) in the pay scale of

Rs.'l 400-2 300 u,e."'f.i 15.'9,'93^uhi ch uould entail recovery

of paymentimade to him from his salary^ uould entail

considerable hardship to appli can t^ fo r no fault of

his oun,1 Such an action would be clearly unjustifiable

on 9 ro un d s of eq ui ty'il

10.' Under the circumstance the OA succeeds and is

allowed to the extent that the impugned order dated

27,''3.'2000 is quashed and set aside'J As respondents

thanselves concede that appl i can t woul d haue acquired

the eligibility qualification' of 5 years' service in

Group III(1) for consideration for promotion to Group

111(2) on 15,'9,'9B, respondents shall consider applicant

for promotion in Group III (2) w.'e.if. 15.i9.9B in accordance

with rules, instructions and judicial promouncements

and pass appropriate orders accordingly,'! There shall

be no recoveries from applicant's salary cxin sequent to

his placement in Group III (2) U.E.F. 15.9.93 by

resppndents' order dated 9.''9.f97.' These directions shall
\  ---

be implgn anted by respondents vJi thin 3 months from the

date of receipt of a copy of this order.' (\lo costs.!

^ VA-4
cU^

( dr.a.weda^lli ) (s.rIadige ) '
nEMBER(3) chairman (a) ..
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